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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI
Original Application : 110/2024(SZ)

In the matter on its own motion —SUO MOTU based on the : Applicant
news item published in the Hindu Newspaper dated

10.01.2024  entitled “VACB  unearths large-scale

unauthorized mining in Idukki”

Vs.

The Member Secretary, Kerala State Pollution Control Board and
Others :  Respondent(s)

REPORT ON OA 110/2024 (SZ) FILED BY THE ENVIRONMENTAL ENGINEER,
KERALA STATE POLLUTION CONTROL BOARD ON BEHALF OF THE MEMBER
SECRETARY KERALA STATE POLLUTION CONTROL BOARD BEFORE THE
HONORABLE NATIONAL GREEN TRIBUNAL AS PER THE NOTICE DATED
22.07.2024.

1. I, Reshma Rajendran, aged 43 years, D/o Rajendran R., working as Environmental
Engineer, Kerala State Pollution Control Board (hereinafter referred to as Board), District

Office, IdukklI , do hereby solemnly affirm and state as follows:

2. This report is submitted as a continuation of the report dated 22.02.2024 concerning
illegal quarrying activities in Chathurangapara village, UdumbancholaTaluk, Idukki
District, Kerala State.Copy of the report dated 22.02.2024 is produced herewith and

marked as Annexure R-1(a).

3. Since there are no records regarding this issue with the Board, letter has been sent to the
Thahasildar,Udumbanchola and the Geologist, Mining and Geology Department, Idukki

for getting more documents/ details of said activity. The Geologist, Mining and Geology




Department , Idukki, in reply to the above letter, had provided copy of letter addressed to
the District Collector of Idukki, detailing instances of illegal mining observed at two
specific sites: Pappanpara Thavalam-Bojan Company area and Aadukidanthan-
Subbukanddampara Road involving the extraction of 16,640 cubic meters from
Parathodu, Santhanpara, Chathurangapara Villages in Udumbanchola Taluk, 400 cubic
meters from nearby land bearing Survey No. 1/1 west of Chokramettu, and 4,470 cubic
meters from the Aadukidanthan-Subbukanddampara Road by unidentified parties, with
the report also informing that the details of those responsible were called for by them. In
the said letter, the establishment of a tar mixing plant and crusher unit named
Santhanpara Granites, was also mentioned. The copy of letter is produced herewith and

marked as Annexure R-1(b).

. It is most respectfully submitted that, in compliance with the order of Hon'ble NGT (PB)
dated 23.02.2024 in O.A.No. 159/2024, an inspection was conducted by the Board
officials on 04.04.2024 to assess the status of the illegal quarrying activities and the
crusher unit cum hot mix plant. During the inspection, it was found that the Consent to
Operate for the crusher unit had expired on 30.05.2020 and that a hot mix plant had been
established without obtaining Board's consent. However, both units were not operational
at the time of the inspection. Direction was issued to the unit instructing to apply for
consent from the Board and to refrain from operating the unit without a valid consent of
the Board. Copies of the direction are produced herewith and marked as Annexure R-

1(c) and Annexure R-1(d)

. It is respectfully submitted that the Tahasildar, Udumbanchola was again addressed vide
letter dated 06.04.2024, to provide detailed information regarding the illegal mining
activities, including the extent of the area, survey numbers & villages where the illegal
mining occurred and details of persons responsible for the illegal activity in order to
facilitate initiation of further action. A copy of the above letter is produced herewith and

marked as Annexure R-1(e).




6.

It is further submitted that, in reply to the aforementioned letter, the Tahasildar (LR),
Udumbanchola reported that contractor involved in roadworks on Mundiyeruma-
Udumbanchola Road were found responsible for the illegal mining at Bojan Company
area and that a case was registered under the Kerala Land Conservancy Act, 1957 against
Sri. George John of Kochettanil House, Adukulam P.O., Kottayam. However, the specific
quantity of the mined material and the survey numbers were not mentioned in the report.

The reply received from the Tahasildar (LR), Udumbanchola is produced herewith and
marked as Annexure R-1(f).

The Tahasildar (LR), Udumbanchola, also reported in the reply that an order dated
17.08.2023 was issued under the Kerala Land Conservancy Act, 1957 against the illegal
mining of 4,474.2 cubic meters of rock from land bearing Survey Nos. 35/1 and 35/18 in
PappanparaThavalam, Chathurangapara Village, UdumbancholaTaluk to Sri. Vinod V.,
Vaaluparayil House, Alakkanad P.O., directing him to pay compensation and a fine of
Rs. 11,23,850/-( Rupees Eleven Lakh Twenty Three Thousand Eight Hundred and Fifty

only) with revenue recovery proceedings initiated due to non-payment.

It is also submitted that as reported by the Tahasildar, Udumbanchola, during inspection
by the Department of Mining and Geology on 07.12.2023, extraction of 16,640 cubic
meters of rock from the area was identified, but as per report of the Taluk Surveyor who
surveyed the land again, only 9395 cubic meters of rock is seen to have mined and the
individual responsible for mining of excess quantity beyond 4,474.2 cubic meters is
unidentified. Additionally, it was also reported that 4,470 cubic meters of rock were
illegally mined from another land bearing Survey No. 40/1, extending 50 meters in length
at Pappanpara Thavalam, and that action was being initiated by them in this regard.
Furthermore, it was reported that 144 cubic meters of rock was illegally mined by
Sri. Saji Paul beside the Aadukidanthan-Subbukanddampara Road for the construction of
a pond intended for agricultural water storage downstream and that the mined rock was

stacked beside the pond itself for its enforcement, and proceedings were being initiated.




9. Itis further respectfully submitted that an inspection was conducted by Board officials on
05.08.2024 to verify the present status of the crusher and hot mix plant and both the units

were found non functional at the time of the inspection.

10. It is respectfully submitted that since all the required details are not yet obtained from the
Tahasildar, it is requested to furnish the remaining details urgently, vide letter dated

09.08.2024, Copy of which is produced herewith and marked as Annexure R-1(g).

1.1t is humbly submitted that, since detailed information regarding the illegal mining is
essential for taking further action on the matter, a letter has been sent to the District
Collector also requesting to make further details available. A copy of which is produced

herewith and marked Annexure R-1(h).

12. It is most respectfully submitted that, upon receipt of the adequate details from the
concerned departments appropriate actions shall be initiated to address the issue in

accordance with the relevant statutes.

All that stated above are true to the best of my knowledge information and belief.
Dated this the 9™ day of August 2024

The Environmental Engineer
Kerala State Pollution Control Board, District Office Idukki
On behalf of the 1* Respondent




VERIFICATION

I, Reshma Rajendran, aged 43 years, D/o Rajendran R., now working as Environmental
Engineer in the District Office of the Kerala State Pollution Control Board at Idukki, duly
authorized to file this reply on behalf of the Kerala State Pollution Control Board do hereby
verify on this, the 9" day of August 2024, that all what is stated above is true and correct to the
best of my knowledge, information and belief and is borne out from the records maintained in

our office.

Reshma Rajendran, Environmental Engineer
District Office- Idukki
Kerala State Pollution Control Board

RO S s
Kerala State FO e
District Office,
Essaren Building, Anakkgiu Jn
Thodupuzha - 6855




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION NO. 110 OF 2024 (SZ)

In the matter on its own motion -SUO MOTU based on the news : Applicant
item published in the Hindu Newspaper dated 10.01.2024 entitled

“VACB unearths large-scale unauthorized mining in Idukki”

Versus
The Member Secretary, Kerala State Pollution Control Board :  Respondent(s)
and others
AFFIDAVIT

I, Reshma Rajendran, aged 43 years, D/o Rajendran R, residing at Kollam do hereby solemnly

affirm and state as follows:

I'am now working as Environmental Engineer in the District office- Idukki of the Kerala State
Pollution Control Board at Idukki. I am competent to and duly authorized to represent the 1°
respondent in the above case. Copy of the authorisation dated 29.07.2024 is attached. I know the
facts and circumstances of the cases. The factual submission made here under in paragraphs 1 to
10 of the reply are true and correct to the best of my knowledge, information and belief. The

legal submissions made there in are made on advice received from Counsel. In these




circumstances, it is just and necessary that this Hon’ble Tribunal may be pleased to accept the

accompanying report on file it is so humbly prayed in the interests of justice in this case.

ENV!RONMENTAL ENGINlEé.-'.clJl‘ard
Kerala State Pollution Contro
District Office, 1dukki

iiding, Anakkodu Jn
Essaren B‘:uzhg . 685

RESHMA RAJENDRAN, DEPONENT
Solemnly affirmed and signed before me by the literate deponent

Personally known to me on this the 9™ day of August 2024 at my office in Idukki.

STANDING COUNSEL FOR THE 13T RESPONDENT

Adv. Rema Smrithi
Standing Council

NGT South Zone
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

APPLICATION NO. 159 OF 2024

In the matter on its own motion -SUO MOTU based on the : Applicant
news item published in the Hindu Newspaper dated 10.01.2024

entitled “VACB unearths large-scale unauthorized mining in

Idukki”

Versus
Member Secretary, Kerala State Pollution Control Board and ¢ Respondent(s)
others

REPORT ON OA 159/2024 FILED BY THE ENVIRONMENTAL ENGINEER,

KERALA STATE POLLUTION CONTROL BOARD, IDUKKI

STANDING COUNSEL FOR 15T RESPONDENT

Adyv. Jogy Scaria
Standing Council

R NGT Principal Bench
ENVIRONMENTAL ENG'NEBanrd p

te Pollution C
b %Tma Office, Idukki ¢
Essaren Building. Anakkodu Jn

Thodupuzha - 685 584 Tarwe Coraf -
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

APPLICATION NO. 159 OF 2024

In the matter on its own motion —-SUO MOTU based on the : Applicant
news item published in the Hindu Newspaper dated 10.01.2024

entitled “VACB unearths large-scale unauthorized mining in

Idukki”
Versus
Member Secretary, Kerala State Pollution Control Board and :  Respondent(s)
others
TABLE OF CONTENTS
No. Description Pages
1 | Affidavit filed by the 1*'respondent 3-5
2 Annexure R1(a)- Copy of letter sent to The Thahasildar, 8
Udumbanchola, Idukki.
3 Annexure R1(b)- Copy of letter sent to The Geologist, Mining and 9
Geology Department, Idukki.

Dated this the 22" day of February 2024

STANDING COUNSEL FOR THE 1* RESPONDENT

Adv. Jogy Scaria
Standing Council

NGT Principal Bench
ENVIRONMENTAL ENGINEER
Kerala State Pollution Control Board
District Office, Idukki
Essaren Building, Anakkodu.da
Thodupuzha - 685 584

',/Que Ce'fa/
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application i 159/2024
In the matter on its own motion ~SUQO MOTU based on the : Applicant
news item published in the Hindu Newspaper dated
10.01.2024 entitled “VACB unearths large-scale unauthorized

mining in Idukki”

Vs.

REPORT ON OA 159/2024 FILED BY THE ENVIRONMENTAL ENGINEER,
KERALA STATE POLLUTION CONTROL BOARD ON BEHALF OF THE
MEMBER SECRETARY KERALA STATE POLLUTION CONTROL BOARD
BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL AS PER THE
NOTICE DATED 14.02.2024.

1. I, Eby Varghese, aged 52 years, S/O T. V. Varghese working as Environmental
Engineer, Kerala State Pollution Control Board, District Office, Idukki do solemnly affirm

and State as follows.

2. This report is submitted as per the notice dated 14.02.2024 regarding illegal

quarrying in an area at Chathurangapara village, Udumbanchola Taluk, Idukki District,

Kerala State.

: 4 [t is most respectfully submitted that an inspection was conducted by the Board on

20.02.2024. Since no information regarding the exact location of the quarrying site was

assistance was sought from Revenue Department, Inspection was conducted

ENTAL ENGINEER

ENVIRONM Control Board /D
ollution
Kerala Sé?;:;:t Office, ‘dutk‘du Jn / / L
en Building, Anakko >
Essaren {ipuzha - 685 584

(—\‘BN’. C\O‘Pj, "
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accompanied by the Village Officer, Chathurangapara. The Village Officer reported that the

nature of land is Government revenue land.

4. During the inspection it was noticed that granite mining operation had been
conducted in an area of around 50m x 30m having an average height of approximately 10m.
On verifying records, it was noticed that no permission has been granted by the Pollution

Control Board for quarrying in that area.

5. Since there are no records regarding this mining with the Board, letter has been sent to
the Thahasildar Udumbanchola and the Geologist, Mining and Geology Department, Idukki
for getting more documents/ details of said activity. Copies of the letters sent to the
respective departments in this regard are produced here with and marked as Annexure

R1(a) and Annexure R1(b).

6. It is most respectfully submitted that on receiving the reply/ records from the concerned
departments and further enquiry, actions as per the statutes will be initiated against the

illegal mining.

All that stated above are true to the best of my knowledge information and belief.

Dated this the 22™ day of February 2024

gl

The Environmental Engineer
On behalf of the 1*' Respondent

Kerala State Pollution Control Board

District Office Idukki

13
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VERIFICATION

[, Eby Varghese, aged 52, S/o T.V. Varghese now working as Environmental Engineer in the
District Office- Idukki of the Kerala State Pollution Control Board at Idukki, duly
authorized to file this reply on behalf of the Kerala State Pollution Control Board do hereby
verify on this, the 22™ day of February 2024, that all what is stated above is true and correct

to the best of my knowledge, information and belief and is borne out from the records

maintained in our office.

i

Eby Varghese, Environmental Engineer
District Office- Idukki
Kerala State Pollution Control Board

SNYIRONMENTAL ENGINEER
aia Stade Pollution Control Board

District Office, Idukki
Essaren Building, Anakoadu in,-
Thedupuzha PIN-685 584

14



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

APPLICATION NO. 159 OF 2024

In the matter on its own motion -SUQ MOTU based on the - Applicant
news item published in the Hindu Newspaper dated 10.01.2024

entitled “VACB unearths large-scale unauthorized mining in

Idukki”
Versus
Member Secretary, Kerala State Pollution Control Board and :  Respondent(s)
others
AFFIDAVIT

I, Eby Varghese, aged 52 Years, S/o T.V Varghese, residing at Perumbavoor do hereby

solemnly affirm and state as follows:

['am now working as Environmental Engineer in the District office- Idukki of the Kerala
State Pollution Control Board at Idukki. I am competent to and duly authorized to represent
the 1¥respondent in the above case. Copy of the authorisation dated 21.02.2024 is attacheq
I know the facts and circumstances of the cases. The factual submission made here under ip

paragraphs 1 to 6 of the reply are true and correct to the best of my knowledge, informatiop

and belief. The legal submissions made there in are made on advice received from Counse]
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accept the accompanying report on file it s so humbly prayed in the interests of justice in

this case.

i

IVIRDRNMENTAL ENGINEER
erala Stste Pollution Control Board
District Qfflce, Idukki
Essaren Bullding, Anakeodu In,
Thadupurha PIN-685 584

EBY VARGHESE, DEPONENT

Solemnly affirmed and signed before me by the literate deponent

Personally known to me on this the 2719 day of February 2024 at my office in Idukki.

STANDING COUNSEL FOR THE 15TRESPONDENT

Adv. Jogy Scaria
Standing Council
NGT Principal Bench

ENVlRONMENT_AL ENGt‘r‘:FBEc‘;rd
|a State Pollution Conkk‘
s District Office, |d|.‘l( P
Essaren guilding, Ana

Thodupuzha - 68
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Annexure Rl(a) Phope : 04862 2215%0

Website: www.kspeb.kerala.gov.in
E-mail; lupcbIdukkiZ'Z1590@gmall.comlkspcbidukkj@ynhoo.com

KERALA STATE POLLUTION CONTROL BOARD

CHOZ Avoauoom asllmiaosm m1oamsm Gstuodan”

2 DISTRICT QFFICE, IDUKKI A, L“:E
S #1610 @anlal, ws)es] %’ i
“ V. ; ESSAREN BUILDING, AANAKOODU JN, THODUPUZHA, IDUKK] 685584 ' Emvsagerant
naNoCEm® iladavlous, @M B)S RoWalad, O@ISaNY, WS)A] - 685 584
PCB/IDK/GEN/NGT/08/20 13 Date : 21,02.2024
From DES;PATCHED it
The Environmental Engineer 03152(1.(?2}34
To
The Thahasildar
Udumbanchola Thaluk,
Mini ¢ivil station
Nedumkandam
685553
Sub:-  Complaint of illegal quarriying of Chathurangapara, Udumbanchola
Taluk, Idukki District
Ref :- 1. OANo.159/2024 of Hon’ble National Green Tribunal on Sue
Motu basis Principal bench, New Delhi -
2. Inspection conducted by the Board officials on 20/02/2024
Sir,

Please see the references cited above. During inspection conducted by Boérd officials
on 20/02/2024, it was noticed that Granite quarriying was done in an area near Thookupalam-
Ramakkal Medu Road at a distance of around 150m from the above mentioned road. Board is

the first respondent in the original petition as per reference(1). Hence I request you to share

the documents related to the issue urgently for the purpose of filing report before the Hon’ble
NGT.

Yours faithfully,

Environméglinginéé?.—

EBY VAézESE

ENVIRONMENTAL ENGINEER
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Phone : 04862 221550
AI’IHE)(UI:g Rl(b) Website: www.kspcb.kerala.gov.in

E-mail: kspcbidukkin1590@gmnil.comlkspcbidukki@'ﬂhao.com

-

e KERALA STATE POLLUTION CONTROL BOARD
CHOZ MoMOOM BelmIaosm mIENeM cniodan”
—RALA DISTRICT OFFICE, IDUKKI AUA I.IFE
v—-\.“:‘"‘i\z\*f 2110 aYecial, ms)asl %‘ﬂ Freyii i
ST 7 ;" ESSAREN BUILDING, AANAKOODU JN, THODUPUZHA, IDUKKI - 685 584 \ Envizanment
: afaRocom miladadlod, aymee)s motasiad, O@MIS]anP, MS)a6] - 685 5as
PCB/IDK/GEN/NGT/08/2013 Date : 21.02.2024
From ¥
The Environmental Engineer
To
The Geologist
Department of Mining and Geology,
Civil Station,
Thodupuzha
Idukki
Sub:-  Complaint of illegal quarriying of Chathurangapara, Udumbarchola
Taluk, Idukki District
Ref :- 1. OA No.159/2024 of Hon’ble National Green Tribunal on Suo -
Motu basis Principal bench, New Delhi
2. Inspection conducted by the Board officials on 20/02/2024
Sir,

Please see the references cited abox;e. During inspection conducted by Board officials
on 20/02/2024, it was noticed that Granite quarriying was done in an area near Thookupalam-
Ramakkal Medu Road at a distance of around 150m from the above mentioned road. Board is

the first respondent in the original petition as per reference(1). Hence I request you to share

the documents related to the issue urgently for the purpose of filing report before the Hon’ble
NGT.

Yours faithfully,

Environmjjingin&'f

i ot
BY Vi HESE
IRONMENTAL ENGINEER
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Translation of R1-(b)

DOIDU-DMG/139/2024-M Department of Mining and Geology District Office, ldukki
Mini Civil Station, Thodupuzha-685584
Phone: 04862 225480
Email: geo.idu.dmg@kerala.gov.in

From
The Geologist

To
The District Collector
Idukki

Sir,

Subject : Mines and Minerals - Illegal Rock Mining on Government Land in Chaturangapara Village -
Report Submission -Reg

Ref: 1. Kerala Minor Mineral Concession Rules, 2015 and Amendment
2. Kerala Minerals (Prevention of lllegal Mining, Storage and Transportation) Rules, 2015 and
Amendment
3. Letter No. DCIDK/7838/2023-E9 of that office dated 31/12/2023
4. Letter No. DCIDK/7838/2023-E9 of that office dated 19/02/2024 and enclosures

Please see the above reference. A vigilance inspection was conducted in Chaturangapara Village In
Udumpanchola Taluk of Idukki District regarding illegal mining on government land and the news of
it was published in the media. The information regarding illegal mining in the areas covered by the
said inspection is furnished below.

1. Papanpara Base - Bojan Company area

During the site inspection conducted by this office on 26/07/2023 illegal quarrying of granite

was noticed at Pappanpara base of Chaturangapara Village in Bojan Company side and based on
report No. TLKUDM/1416/2023-G7 dated 26/07/2023 of the Thahasildar (LR) Udumbanchola
regarding illegal quarrying of granite on the government land bearing Survey No. 35/1 and 35/18
follow up action has been taken with issue of notice as per rules. Further, the Tahasildar (LR)
Udumpanchola and Village Officer of Chaturangapara have been asked to take steps to prevent
illegal mining on the government land .
Based on the complaint against rampant illegal mining on government land in Parathod,
Shanthanpara and Chaturangapara villages of Udumbanchola taluk, another inspection was
conducted on 05/12/2023. It is evident that extensive quarrying of granite has resumed here and
more granite has been mined and removed from the site than previous measurements. During the
inspection it was noticed that 16,640 cubic meters of granite has been mined from the said area.
Instruction was issued to the Tahasildar(LR), Udumbanchola to take action to prevent the entry of
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vehicles and machinery used for mining to the place, prevent illegal mining in the area, to furnish
details regarding the persons responsible for illegal mining as the deposit of granite mineral at the
place is very high and there is possibility of re-starting of mining operations at the place.

An inspection was conducted on on 05/12/2023 in the Government land bearing Survey No. 1/1 on
the west side of Chokramet near to this area. About 400 cubic meters of rock has been quarried
here. The letter has been issued to provide the survey sketch of the site and the information of the
persons who have done the excavation.

2. Adukitanthan - Subbukandampara Road

Based on the inspection conducted by the office on 27/07/2022, it has been observed and reported
that extensive mining was done under the guise of road construction of Adukitantan Subbukandam
Para Road located on the south side of pappanpara Nayiandi Hill in Chaturangapara village of
Udumpanchola taluk. But in the inspection conducted on 11/01/2024, it has been found that more
amount of mining has been done from the place than the previously reported quantity. A total of
4,470 m® of rock has been illegally mined and removed from two parts located here.

A letter has been issued to the village and taluk to provide information regarding the said mining.
The Chaturangapara village officer has mentioned in his reply that the illegal mining occurred in the
government land lying in between private lands. But no information was given as to who blasted the
rock. But in the letter given by Udumbanchola Panchayat, it has been informed that the road was
built on the basis of Thozhilurappu scheme andthat no rock was broken for this purpose. No sketch
or other description of it has been received till date.

Action can be taken under the KMMC Act against persons/institutions who have been booked under
the Land Conservation Act for illegal mining on government land. But the information of those who
have done mining in the said places is not available.

3. lllegal crusher in Shantanpara village in Puttadi area

Inspection was conducted in land bearing survey no 131/1-1, 131/1-2, 131/1-3, 131/1-7, 132/1-3,
132/1-7,132/1-8, 132/1-9 at Shanthanpara Village where mining was done by Shantanpara Granites.
It was seen that a crusher and tar mixing unit has been installed at the site and about 17,300 MT of
mining products are stocked. Prohibition order has been issued by Village Officer on 8/12/2022 to
the said Crusher. A letter to the Pollution Control Board and Shantanpara Panchayat to clarify
whether permission has been received for setting up such construction units at the said land which
includes government land and LA Pattaya land. A notice was issued to Jomon Mathew, Managing
Director, Shantanpara Granites for taking further action for illegal stock. Thus stocking on LA Pattaya
land and government land without permission is a violation of land tenure rules and land
conservation rules. A letter has been given to the Devikulam Sub Collector to fix the boundary of
private land, LA pattaya land and govt land, determine dimensions of each land, to confiscate the
stock in government land and LA patta land, to cancel the pattayam of the said person under Land
Customary Act(Bhu pathivu chattam)

Also, 700 MT of mining products are found to be stockpiled illegally in Shantanpara Granites, a
quarry which was previously operating on government land here. A letter has been sent to the
Udumbanchola Tehsildar to provide the information regarding how much rock has been mined till
date in the Shantanpara Granites Quarry along with Taluk Surveyor's sketch, to take action for illegal
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stocking of mining products on government land and to block the access to the old quarry on
government land.
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PCB/IDK/GEN/CONSENT/OG/2020 Date:05.04.2024
From

The Environmental Engineer
To

Santhanpara Granites,

Puthady P.O, Santhanpara,

Idukki, Udumbanchola

PIN: 685619

Sub:  Application for Consent to operate renewal— reg:-.

Ref: 1. Consent No.PCB/IDK/ICO-R2/199/2017 dated 30.05.2017
valid upto 31.05.2020.
2. Inspection conducted by the Board of officials on
04.04.2024.

Sir,
Please recall the inspection conducted by the board officials on

04.04.2024. During inspection, it was found that validity of the Consent to
Qperate had been expired on 31.05.2020 as cited (1) and the unit is having
no valid consent from the Board. Hence you are hereby directed to apply
and  obtain consent of the Board through  the  website

www.keralapcbonline.com. You are also directed to not function the crusher

without the valid consent of the Board.

Yours faithfully
/
ENVlRONMENT_AL ENG|NIEBE;Qard ;
Kerala State Pollution Contro ,7
e District Office, Idliil:gdu A / /H/
ilding, Ana . ’
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PCB/IDK/GEN/CONSENT/06/2020 Date:05.04.2024

DESPATCHED
From oate 05 04l

The Environmental Engineer

To
Santhanpara Granites,
Puthady P.O, Santhanpara,
Idukki, Udumbanchola
PIN: 685619

Sub:  Application for Consent to operate— reg:-.

Ref:  Inspection conducted by the Board of officials on 04.04.2024.

Sir,
Please recall the inspection conducted by the board officials on

04.04.2024. During inspection, it was found that a tar mix plant is
functioning in your unit without obtaining Consent from the Board. Hence

you are hereby directed to apply and obtain consent of the Board through

the website www.keralapcbonline.com. You are also directed to not

function the plant without the valid consent of the Board.

Yours faithfully
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PCB/IDK/GEN/NGT/08/2013 Date : 06.04.2024 :
Prom (T DES{S’A‘?&J’HED }
The Environmental Engineer bl g;;g?éo{f.,’ﬁ
To
The Thahasildar
Udumbanchola Thaluk
Mini Civil station
Nedumkandam 685553
Sub :-  Complaint of illegal quarrying of Chathurangapara, Udumbanchola
Thaluk Idukki District OA 159/2024 before the Hon’ble Natioanl
Green Tribunal-reg:-
Ref :- 1) Order of the Hon’ble NGT dated 23.02.2024.
2) This office letter of even number dated 21.02.2024
Sir,

Before Hon’ble National Green Tribunal an original application is registered as
OA 159/2024 on suo motu on the basis of the news item titled “VACB Unearths large
scale unauthorized mining in Idukki” published in the Hindu dated 10.01.2024. It is
-learned that an illegal mining of 21,110m? of Granite has occured in your jurisdiction
as per the letter from the Geologist, Mining and Geology department Thodupuzha,
dated 20.02.2024 addressed to the District Collector, Idukki. The illegal minin%
occurred in two sites one at Pappanpara Thavalam-Bojan company area of 16640m
and another at Aadukidanthan- Subbukanddampara Road, of 4470m°. Vide letter
under reference (2), it was requested to share the details of the illegal activity for
filing the report before Hon’ble National Green Tribunal. Member Secretary, Kerala
State Pollution Control Board is the first respondent and District Collector as the
second respondent. -

As per the order under reference(1) above the Hon’ble National Green Tribunal,
Principal Bench, New Delhi has listed the case of illegal mining to Southern zonal
bench at Chennai on 10.04.2024. Since the matter is pending before the Hon’ble
NGT, I request that the name and address of the persons responsible for the illegal
activity, the extent of area, Sy. No. and village where the illegal mining carried out
may be made available at the earliest to this office so that action taken report as per

e order dated 23.02.2024can be filed in tim

Yours faithfully

/ 4
Environméntal Engincer

EER
ENVIRONMENTAL ENGIN
Kerala State Pollution Contrpl Board
District OfﬂceA:‘d\:‘l':kldu i
uilding, Anakko
Essarmen Bupuzha - 685 584 T@w
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TLKUDM/1416/2023-G7
Taluk Office Udumbanchola

Mini Civil Station
Nedumkandam - 685553
Idukki District
02-07-2024

Tahsildar (LR)
Udumbanchola

Environmental Engineer

Kerala State Pollution Control Board
District Office, Idukki

Essaren Building, Aanakoodu Jn

Thodupuzha - 685584

Sir,
Sub : Complaint regarding illegal quarrying in Chathurangapara, Udumbanchola Taluk,
Idukki District - OA 159/2024 before the Hon'ble National Green Tribunal —
Reg..
Ref : Your letter PCB/IDK/GEN/NGT/08/2013 dtd 06.04.2024

Attention is invited to the letter referred above. A comprehensive report regarding incidents,
investigations, and actions taken thereon regarding illegal rock mining activities in

Chathurangapara vilage, Udumbanchola Taluk is appended below.

1. On 24th February 2023, this office received information regarding illegal rock mining in
Government Purambokku land  in Bojan Company area, Chathurangapara village,
Udumbanchola Taluk. The Village Officer of Chathurangapara was instructed to inspect
the site and submit a report.

The Village Officer inspected the site and submitted his report on 25th February
2023. His findings indicated that illegal rock mining had taken place during a period when
traffic to the Bojan Company area was completely blocked due to the construction of the

Mundiyeruma Udumbanchola Road.

ENVIRONMENTAL ENGINEER
Kerala State Pollution Control Board
District Office, Idukki
Essaren Building, Anakkodu Jn
Thodupuzha - 685 584
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a case under the Kerala Land Conservancy Act, 1957 was registered against Mr. George
John, S/o John, Kochettanil House, Adukkam P. O, Kottayam.

While proceedings under the Kerala Land Conservancy Act, 1957, were undergoing, a
Special Squad from Taluk Office Udumbanchola conducted another inspection on 21st April
2023 in the same area. This inspection revealed that illegal rock mining was stil ongoing,
and the vehicles found at the sjte were seized. The Chathurangapara Village Officer
issued a strict stop memo against the ilegal activities and informed Station House Officer,
Udumbanchola Police, to register a criminal Case against the offenders.

A site inspection by the Taluk Surveyor on 1ith July 2023 affirmed illegal mining of
4424.2 cubic meters of rock from an area of 0.1034 hectares of government land
comprised in survey number 35M, 35/18 in Chathurangapara Vilage of Udumbanchola
Taluk. These findings were communicated to the District Geologist, Idukki, on 26th July
2023. Subsequently, a hearing was conducted on 25th July 2023 under the Kerala Land
Conservancy Act, 1957, where Mr. Vinod V, S/o Vijayan, Vaaluparayil House, Alakanad
P.O, admitted llegal rock mining, claiming ignorance of the status of land to be
Government land.

On 17th August 2023, final order under the Kerala Land Conservancy Act were
issued based on the Taluk Surveyor's report. The order confirmed that 4474.2 cubic
meters of rock had been llegally mined from government purambokku land comprised in
survey number 35/1, 35/18, Pappanpara Thavalam in Chathurangapara Vilage of
Udumbanchola Taluk. The offenders were directed to pay the value of the rock, an
equivalent amount as compensation, and a fine totaling ?11,23,850/—. As the offenders
failed to pay the amount, revenue reécovery proceedings were initiated against them.

A site inspection by the Mining and Geology Department on 7th December 2023
found that 16,640 cubic meters of rock had been mined from the area. However, as per
report of the Taluk Surveyor who surveyed the land again, only 8395 cubic meters of rock
is seen to have mined. The identity of those persons who are responsible for further illegal
mining ( over and above 4474.2 cubic meters ) remains unknown, prompting a police
complaint to identify the culprits.

To prevent further llegal activities, the Revenue Department is taking steps to
protect the land with fencing. A report requesting funds for this purpose has been sent to
the District Collector, Idukki.

2. Regarding the illegal rock miming in Chathurangapara vilage near Neyandi hills, comprised

ONMENTAL ENGINEER
erala State Pollution Control Board

District Office, Idukki e
Essaren Building, Anakkodu Jn 12w (@@ :
Thodupuzha - 685 584
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N survey number 404 Pappanpara Thavalam, in the guise of Adukidanthan-
Subbukandampara road construction, it was found that the road was constructed by
Udumbanchola Grama Panchayath under the Mahatma Gandhi National Rural Employment
Guarantee Scheme. A detailed report regarding this illegal rock mining and the details of
the public committee formed for this work was reported to the District Geologist by the
Chathurangapara Vilage Officer for necessary action. A site inspection by the Geologist
on 1ith January 2024 revealed that 4470 cubic meters of rock had been mined from this
area. Prima facie, it was found that rock was mined legally from an area of almost 50
meters in length for this road construction. Procedures under the Kerala Land Conservancy
Act, 1957, have been initiated, and action is ongoing to determine the actual extent of
llegal mining and further steps.

3. The mining done beside Adukidanthan-Subbukandampara road was by one Saji Paul for
constructing a pond for storing water downstream for agricultural activities. It is found that
almost 144 cubic meters of rock has been mined from government land comprised in 40/4-
1, Pappanpara Thavalam of Chathurangapara Vilage in Udumbanchola Taluk for the
purpose and the mined rock is stacked beside the pond itself for its reinforcement.

Proceedings under the Kerala Land Conservancy Act, 1957 are already initiated against

the person.

Even though stringent efforts are made by the Revenue Department to curb these activities
and hold the offenders accountable, still further measures seems necessary to safeguard the
mineral wealth and ensure compliance with legal and environmental regulations. Even though
continuous monitoring and stringent enforcement of the law by the Revenue Department have
been undertaken to prevent similar violations of law, formation of a combined squad of officers of

Mining and Geology, Revenue and Police for the same purpose may be much more fruitful.

Yours faithfully,

Signed by
Tahsildar (LRJOSB i
Bate: 02-07-2024 16:06:3

Udumbanchola

dededk ke e ook e e ar ok e ol ok ek e e Rk Rk iirli*i**it*it****t**‘ki*!“h*i*l*i****iitt**tt*t*k**l*i ***t****k*t*i’*ti*ti*it**i*ﬂﬁ*i

* As this document is prepared by E-office Software no manual signature Is required

website - hl s://eoffice.kerala.gov.in
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{' DESPATCHED |
From ‘ !
The Environmental Engineer Dme..o..éd.gf?..f 29
To
The Thahasildar(LR)
Udumbanchola Thaluk
Mini Civil station
Nedumkandam 685553

Sub:- OA No.159 of 2024 -VACB unearths large scale unauthorized mining in
Idukki —reg.

Ref:-  Your letter no. TLKUDM/1416/2023-G7 dated 02.07.2024 received via
email on 10.07.2024. =
Sir,

This has reference cited above. It has been reported by you that illegal rock
mining occurred in Government Purambokku land in the Bojan Company area,
Chathurangapara village, Udumbanchola Taluk, during the construction of the
Mundiyeruma- Udumbanchola Road and that a case was registered under the Kerala
Land Conservancy Act 1957, against Mr. George John, S/o John, Kochettanil House,
Adukkam P.O, Kottayam. But no information regarding the total quantity of illegally
mined rock, comprehensive land details including survey numbers, total area in
hectares, specific landmarks or boundaries as well as information on any other
individuals or entities involved in the illegal mining activities was provided.

It was also reported vide reference cited that though extraction of 16,640 cubic
meters of rock from the area was identified in the government purambokku land
bearing survey number 35/1, 35/18, Pappanpara Thavalam in Chathurangapara
Villages in Udumbanchola Taluk by the Geologist, ogly 9395 cubic meters of rock is
seen to have been mined and that the individual responsible for mining of excess
quantity beyond 4,474.2 cubic meters is unidentified. You had also informed that
Mr.Vinod V. of Vaaluparayil House, Alakanad P.O., was found responsible for the
illegal mining of 4,474.2 cubic meters out of the reported 9395 cubic meter of rock
and that the offenders were ordered to pay ¥11,23,850/- for the rock’s value,
compensation, and fines. Detailed infoxmation of the individuals or entities
Nxock in excess of 4474.2 cubic meter

&
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responsible for the illegal mining g
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from the reported 9395 cubic meter in land bearing survey numbers 35/1 and 35/18 in29

Chathurangapara was not furnished.

Also the identification of individuals or entities responsible for illegal mining
of 4470 m’ in the land bearing survey number 40/1 of Chathurangapara was also not
furnished.

The information furnished vide reference is insufficient for submitting a
comprehensive report on the action taken before the Honorable National Green
Tribunal (NGT). You are instructed to provide additional details regarding above
mentioned matter for filing report before honorable NGT.

Yours faithfully,

ENVIRONMENTAL ENGINEER
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PCB/IDK/GEN/COLL/06/2011 Date : 02.08.2024
From

The Environmental Engineer

To
The District Collector
Idukki

Sub:-  OANo.159 of 2024 -VACB unearths large scale unauthorized minin gin
Idukki —reg.

Ref :- 1) This office letter no.PCB/IDK/GEN/NGT/08/2013 dated 21.02.2024 to
the Thahasildar, Udumbanchola Thaluk.
2) This office letter no.PCB/IDK/GEN/NGT/08/2013 dated 21.02.2024 to
the Geologist, Idukki
3) Email dated 04/04/2024 from the Geologist enclosing letter
n0.DOIDU-DMG/139/2024-M dated 20.02.2024 from the Geologist,
Idukki addressed to the District Collector, Idukki.
4) This office letter no PCB/IDK/GEN/CONSENT/06/2020 dated
05/04/2024 issued to Sathanpara Granites
>) This office letter no.PCB/IDK/GEN/NGT/08/2013 dated 06.04.2024 to
the Tahasildar, Udumbanchola Thaluk.
6) Letter no. TLKUDM/1416/2023-G7 dated 02.07.2024 from the
Tahsildar , Udumbanchola Taluk received via email on 10.07.2024.
Madam,

This has reference to the letters cited above. The Hon’ble Nationa] Green
Tribunal had registered an Original Application 1n0.159/2024 on Suo Motu basis of
news item published in the The Hindu newspaper dated 10.01.2024 titled “VACB
Unearths large scale unauthorized mining in Idukki”. A notice dated 14.02.2024 of
the Hon’ble National Green Tribunal was received in which the Member Secretary
of Kerala State Pollution Control Board is the first respondent and the District
Collector, Idukki as the second respondent.

An inspection was conducted by Board Officials on 20.02.2024. Since no
information regarding the exact location of the quarrying site was available,
assistance was sought from Revenue Department. Inspection was conducted along
with the Village Officer, Chathurangapara. The Village Officer reported that the
nature of land was Government revenue land. During the inspection it was noticed
that granite mining operation had been conducted in an area of around 50m*30m

having an average height of ap Om. On verifying records, it was noticed
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that no permission was granted by the Pollution Control Board for quarrying in that\lv.
area. Since there were no records with the Board regarding this mining, the \
Thahasildar Udumbanchola and the Geologist, Mining and Geology department,
Idukki were requested to provide documents/ details of the said illegal activity, name
and address of the person responsible for illegal quarrying for filing the report before
Hon’ble National Green Tribunal vide letter reference (2) and (3). The Board had
filed a interim report on 22.02.2024 before the Hon’ble NGT.

The Geologist, Mining and Geology Department Idukki, had made available
the letter addressed to the District Collector, Idukki vide reference cited (1) that
illegal mining occurred in two sites namely Pappanpara Thavalam-Bojan company
area and another at Aadukidanthan- Subbukanddampara Road, that 16640m’ from the
Parathodu Sathanpara and Chathurangapara Village of Udumbanchola taluk and
400 m® from nearby land bearing survey no 1/1 of west of Chokramettu was illegally
mined and that Thahasildar Udumbanchola was asked to provide details of the person
responsible for the illegal mining. It was also reported that 4470 m’ from
Aadukidanthan- Subbukanddampara Road by unknown identity was also noted and
that details of the persons responsible were called for by them . It was also reported
that a tar mixing plant and a crusher unit namely Santhanpara Granites was seen
established.

In order to verify the status of the illegal quarrying and crusher unit cum hot
mix plant the Board officials had inspected on 04.04.2024 it was noticed that the
validity of the consent to operate of the crusher expired on 30.05.2020 and a hot mix
plant was found. But both the units were not functioning at the time of inspection.
Direction was issued to the unit to apply for Consent of the Board and to not operate
the unit without valid consent of the Board. The Tahasildar, Udumbanchola was also
instructed to provide the details of the illegal mining, the extent of area, Syno and
village where illegal mining occurred for filing action taken report.

A reply from the Tahasildar(LR), Udumbanchola has been received in this
office vide reference(6) informing that contractors responsible for road works in
Mundiyeruma Udumbanchola Road were found responsible for illegal mining in
Bojan company and that a case was registered under the Kerala Land Conservancy
Act, 1957 against Sri. George John, Kochettanil House, Adukulam P.O., Kottayam.
But the quantity for which case was registered, survey no are not mentioned. It was
also reported that Order dated 17.08.2023 under the Kerala Land Conservancy Act,
1957 was issued against illegal mining of 4474.2 m® of rock from land bearing
survey no 35/1, 35/18 of Pappanpara Thavalam in Chathurangapara Village of
Udumbanchola Taluk to Sri Vinod V., Vaaluparayil House, Alakkanad P.O. and that
subsequent inspection by Mining and Geology department, Idukki found 16640 m’ of
rock mined from the area. It is also reported by the Tahasildar(LR), Udumbanchola
that only 9395 m® of rock was seen to be mined and that the person responsible for
illegal mmmg of quantity over and above 4474.2 m® of rock was unknown, that
4470 m’ of rock was illegally mined from another land bearing survey no 40/1 from

an area of 50 m length of Pappanirasa Thavalam and that action was lmtlated It was
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Aadukidanthan- Subbukanddampara §$§d2for construction of a pond for storin@2
water downstream for agricultural activities, that the mined rock was stacked beside
the pond itself for its enforcement and that the proceedings are inititated by them.

The hearing on OA 110/2024(SZ) (Earlier OA 159/2024(PB)) is posted on
12.08.2024 before Honble National Green Tribunal, Southern Zone, Chennai. The
Member Secretary has instructed us to request the help of the District Collector,
Idukki for furnishing information regarding the person/ persons involved in the illegal

mining. Hence I humbly request you to take necessary actions in this regard. Copies
of the reference letters are enclosed for information.
Enclosure: As above.

Yours faithfully

(Y=

ENVIRONMENTAL ENGINEER
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